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CENTRAL OTJMISTEATIVS TRIBUI-m PRI.dmi P M,
^r^W DEiHI.

J.A«NqT1424 ofu

•x , ,

mw DelhiRt July, 1994.

Hon'ble Mr.S.R.Adigel m^mberik)

11 Smt.Parwati Devi^
vf/o Late Shri Poll F sr.

2. Kish-in Chand,
s/o Late Lhrd Poll RarrL'

Both r/o RZ-3ii m/F»328, Raj Nagaf.g
Palan Colony, l^w Delhi,

By Advocate Shri Bis aria

Versus

Union of India

through •

Secretary,
Ministr
f^w Del
Ministxy of I>3fence South Black,
- " Ihil

'.. .i^p lie ants

2, Hngineer^inChief,
AiW Headquarters,
kasrffioir House,
Hew Ij6 Ihi .Respondents!

In this application, Smt, Parwati Devi,

son Kishan Chanel have praysd for a

.direction to the respondents to consider applicant

no,2 for compassionate appointment, consequent

to the death of Shri Poll Ram, husband of applicant
•^< /7f i,

No.-l v/ho was working as Mate^ and died on 18,8.88,

2, In the -O.A., the applicant No.i admits dr-w.r,

family pension at the rate of Rs.983/- p.^. and receiving

Es!23I^/- as IXRG j Rs. 12,815/- as GPF and Rs|XO,OCO/-

as insurance money. The applicant als-o admits that

she has four sones, three of vidiom are emplcyed. and one

daughter, \Aho is married. She now seeks compassis

appointment for the fourth son.

3. At Annexure-.3 to the O.A. is the reply

dated i6,--9.fe9 frora the respondents to theypresentatiqn : I

of applicant Noil for grant of compassionate appointment.'
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to her son« la that reply, it is stated that the case

for appointment of Kishan Chand had been conside.reJ,

but v/as not found deserving, because three niembers of

the family are already employed^® Howsver, if Smt,^Farwati

herself is interested.. inyjob she should forvyard her*

vvillingness inmiediately * for necessary action.

4i Manifestly, the respondents'reply dated

J is tjnexceptionaift.Thr5e metribers of the applicant
Noil's family are aIready employed, and there is no

case for granting employment on compassionate groundf
is-"'

toi4th son. In 'Ifaesh Kumar Nagpal Vsi State of Haryana

1 others'•JT 1994(3)SC, 525,' it has been held that as

a ruie,appointraerrte in the public service should be made

strictly on the basis of open invitation. of applications.,

and merit. However, to this general rule, there are

exceptions carved out in the interest of justice, and one

such exception is In favour of the dependants of an

employee dying in harness^, a-nd leaving his family in

penury and without any means "of livelihood.- The i^ole

object of granting compassionate appointinent is thus to

enable the family to tide ovar the sudden crisis^ and

hence an examination of financial condition of the farnil,

of the deceased employee is necessary I if tH©

authorities are satisfied/but for the provision of

employrrteot, the family -will not be able to meet the c,risis

that a Job is to be offered to an eligible member of the

faniilyl

Having regard to the above principle

enunciated by the Hon'ble Supreme Cour-t and keeping

in view the terminal benefits already received by -:he

applicant in terms of family pensionyDCRG, GPF .and

insurance moneyand having regard to the fact that
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three out of four sons are employed and her daughter

is also married, any direction to the resporrfents to

consider the 4th son of applicant No.! for compassionate

appointment•would be wholly unwarranted,

6? The grant of compassionate appointment

cannot be stretched to mean that every waM of the

deceased employee should secure employment,'

7# This application is ,accordingly dissiissed

at the admission stage itsel ,

/ug/

y^^j'd'-jt-
(s.r.adiIe)

MEMBER (A)


